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Panel quizzes state on juvenile claims
https://timesofindia.indiatimes.com/city/hyderabad/panel-quizzes-state-on-juvenile-
claims/articleshow/87938863.cms

Verifying the evidence on the age of the accused, the commission asked if the state
suspected any mischief in claims that some were minors. State advocate said the
Aadhaar produced by families of J Shiva, J Naveen and C Chennakeshavulu indicated
they were majors at the time of the incident and even in the medical reports and
potency certificates furnished before the magistrate has their ages as 19-21 years. “The
issue of juvenility was first raised during the recording of statements by NHRC. It was
never raised before the 10 or magistrate,” state counsel E Uma Maheswara Rao said,
while also arguing the school records used to claim juvenile status were not credible as
they have too many corrections. Observing whether illiterate villagers were capable of
corrections in birth registers, the panel chairman asked: “Is it your case that someone is
mischievously acting to show that they were minors?” The counsel responded:
“Somebody or other is interested in projecting them as juveniles.”
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Tribune India/ Outlook India
Plea in SC seeks fair investigation on complaint regarding
hate crime in Noida

https://www.tribuneindia.com/news//nation/plea-in-sc-seeks-fair-investigation-on-
complaint-regarding-hate-crime-in-noida-343081

https://www.outlookindia.com/website/story/plea-in-sc-seeks-fair-investigation-
regarding-hate-crime-in-noida/402706

A petition has been filed in the Supreme Court seeking a fair investigation and trial on a
complaint by a senior citizen who has claimed that he was abused and tortured in an
alleged hate crime in Noida in July this year.

The plea, which has also sought initiation of appropriate departmental or punitive
proceedings against some police officers of district Gautam Buddh Nagar (Noida, Uttar
Pradesh) for allegedly failing to comply with the preventive and remedial measures as
directed by the apex court in one of its earlier verdicts, came up for hearing on Friday
before a Bench of Justices AM Khanwilkar and CT Ravikumar.

The Bench said the matter would be heard along with other pending petitions related to
the issue of hate speech.

The apex court granted liberty to the petitioner to serve advance copy of the plea to the
standing counsel Uttar Pradesh and other respondents.

The Delhi-based petitioner has said in his plea that he has been a victim of a “dastardly
hate crime” in Noida where he was “abused, tortured and systematically stripped of his
dignity” by a group of individuals on July 4 this year.

“The petitioner is constrained to approach this court on account of the special fact that
this court has already issued a number of directions regarding prevention and
punishment in relation to hate crimes, i.e. people being mob lynched or subjected to
mob violence on account of their identity in the Indian social context; and certain further
consequential directions are prayed for from this court,” said the plea, filed through
advocate Talha Abdul Rahman.

It claimed that despite several representations to the concerned police authorities as
well as the National Human Rights Commission (NHRC), no concrete action has been
taken on the petitioner's complaint regarding the incident.

The plea, which has also sought direction to the state to pay compensation, alleged that
the police have sought to dissuade the 62-year-old petitioner from pressing his
complaint by “exerting unwarranted pressure” on him and his family members.



TRIBUNE, Online, 27.11.2021

Page No. 0, Size:(0)cms X (0)cms.

Detailing the incident, the petitioner has said he was attacked and many derogatory
words related to his “religious identity” were hurled at him.

“The present facts disclose a shocking state of affairs where the petitioner’s status as
an equal citizen of India is doubly challenged. First in the hate attack on him, and then
secondly in the complete negation of the hate crime and resulting trauma caused to him
by the state authorities,” it said, alleging that the petitioner was attacked because of “his
beard and ostensible Muslim identity”.

The plea said it is the duty of the police to bring the perpetrators of the crime to justice
and unfortunately, by not registering FIR immediately and not swinging into immediate
action in this case, the concerned police officers have failed to perform their duties.

“The Indian Constitution recognises the duty of the state to protect individuals. If hate
crimes are permitted to occur with impunity, and without prompt legal action, the
promise of the Constitution makers will be broken,” it said.

The plea has also sought directions, including to ensure that the petitioner or his family
is not intimidated and harassed. —PTI
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Bengal and Tripura: TMC and BJP's role reversal opens door

for competitive violence
https://www.deccanherald.com/opinion/bengal-and-tripura-tmc-and-bjps-role-reversal-
opens-door-for-competitive-violence-1054739.html

At 3.04 pm on Thursday, as polling in 222 wards of the Agartala municipal corporation,
13 municipal councils and six nagar (urban) panchayats was still underway, Tripura
royal family scion and the head of The Indigenous Progressive Regional Alliance
(TIPRA), Pradyot Manikya tweeted: "Violence is unprecedented in parts of Agartala.
Wonder how elections can be held in this atmosphere." Something else that happened
on Thursday has also been described as "unprecedented". The Supreme Court heard a
Trinamool Congress (TMC) petition in the morning even after the polling had started
and instructed the Ministry of Home Affairs to urgently send in additional paramilitary
forces to ensure free and fair polling. A couple of days ago, responding to a TMC
petition seeking to defer elections, the apex court ordered the Bharatiya Janata Party
(BJP)'s Biplab Deb government in Tripura and the state Election Commission to ensure
free and fair polling. But nothing seemed to have worked on Thursday. Scenes of
violence, rigging and proxy voting did the rounds on news channels, web portals and
social media platforms throughout the day. Around evening, the CPI(M) and Trinamool
Congress, in separate demonstrations, protested the violence despite the presence of
central armed forces, who were deployed in advance after the state EC declared all
polling booths as "sensitive". The TMC and the CPI(M) have both called for repolling.
This violence happened after the BJP won 112 of the total 334 municipal wards
uncontested, allegedly due to an atmosphere of political terror. Irrespective of the
outcome of the Tripura municipal elections, the implications will not remain restricted
within the state borders. In West Bengal, the Kolkata municipal corporation election is
scheduled in December. On Thursday, the state government told the Calcutta High
Court that elections to all other civic bodies - more than 100 - will be completed by April
30. The municipal election season in the state is about to begin. While the TMC's senior
leaders are busy highlighting the highhandedness of Tripura BJP, the party's district-
level leaders in West Bengal have started issuing threats of repeating "the BJP's Tripura
model" on them. For example, Udayan Guha, who recently made a record of winning an
assembly seat in Bengal with the highest margin ever - 1.64 lakh votes - contesting in
the Dinhata by-election, said on Wednesday, "Biplab Deb has taught us how to conduct
municipal elections. We will implement what we have learnt from him." Dinhata
municipality is also scheduled to undergo polling by April 30. A chain reaction, it would
seem, is about to unfold. BJP's IT cell's national head Amit Malviya's tweet on
November 24, blaming the TMC for the Tripura violence, offers some glimpses of how
violence connects Bengal and Tripura. "On a day Mamata Banerjee met the PM to
discuss violence in Tripura, which her party is responsible for, Kolkata police booked
Tripura CM's OSD for (an) unknown reason. On the same day, (a) lawyer...wrote a letter
to NHRC highlighting continued political killings (in WB)," tweeted Malviya, who is also a
co-mentor of the party's Bengal unit. West Bengal and Tripura, indeed, make a story of
role reversals on several planes. First, the TMC in Tripura has adopted the BJP's
Bengal model of high-profile political joinings and a high-decibel campaign to expand its
organisational footprint. Second, the BJP in Tripura seems to have taken a few leaves
from the TMC's Bengal book in terrorising the opposition with violence. No party is
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ready to learn lessons from the past. In 2018, West Bengal's ruling party TMC's victory
in 34 per cent of the state's panchayat election seats without a contest earned them a
place more in a hall of shame in the public perception than one of fame. As most of the
pre-Lok Sabha election reportage and post-poll analysis in 2019 pointed out, the TMC
had to pay a high price in the Lok Sabha elections due to their panchayat poll
highhandedness, getting its Lok Sabha tally reduced from 34 to 22. The TMC had to
take a series of public outreach measures to reduce the people's anger. Now, the BJP
in Tripura has earned themselves the same badge, having won 34 per cent of the
municipal election seats uncontested, topping it up with the poll-day violence. The state
Assembly election is due in 2023. The modus operandi for uncontested victories is
similar: stop opposition party nominees from submitting their candidature through
threats and violence and force those who manage to submit nominations to withdraw
from the contest. The Left parties, which ruled Bengal and Tripura for many years, have
been the primary victims of this practice in both states. CPI(M) leaders highlight that the
TMC unleashed violence on them in West Bengal even before the advent of the BJP in
the state. The BJP unleashed violence on them in Tripura even before the TMC
resumed its Tripura initiatives after the Bengal election victory. The BJP's role in Tripura
is ironic since political violence in West Bengal has been one of the BJP's major political
issues in the state - something that they also highlighted nationally to discredit Mamata
Banerjee, as she prepared to take a leading role in national opposition politics. Whether
the BJP will earn a similar 'punishment' from the voters in the Tripura Assembly
elections remains to be seen. As for immediate concerns, the TMC and BJP's role
reversal in Bengal and Tripura has opened the door for competitive violence in the two
states.
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Delhi resident moves top court, seeks compensation for hate

crimes
https://www.hindustantimes.com/india-news/delhi-resident-moves-top-court-seeks-
compensation-for-hate-crimes-101637930745212-amp.html

The victim of a hate crime in Uttar Pradesh has moved the Supreme Court to demand
compensation for victims of hate crimes and seek punitive action against police
personnel who refused to register a case and instead put pressure on the victim to
withdraw complaint.

The petition filed by 62-year-old Kazeem Ahmed Sherwani, a resident of Delhi’'s Zakir
Nagar alleged that on July 4, while waiting for an Aligarh-bound bus at Noida Section
37, he was offered a free ride by a group of men who abused, harassed and tortured
him in the car they were travelling in due to his Muslim identity. When he went with a
complaint to the nearby police station in Noida, no complaint was registered as the
police dissuaded him from pursuing the case.

The petition also sought damages for the alleged police misconduct and demanded a
victim compensation scheme for persons affected by incidents of similar hate crimes.

On Friday, a bench of Justices AM Khanwilkar and CT Ravikumar allowed a copy of the
petition to be served to the counsel for state of Uttar Pradesh and directed the matter to
be heard along with petitions raising similar issues of guidelines against hate speech
that is listed before the Chief Justice of India (CJI) on December 3.

The petitioner was represented by senior advocate Huzefa Ahmadi who informed the
Court about the plight of the petitioner.

“If hate crimes are permitted to occur with impunity, and without prompt legal action, the
promise of the Constitution makers will be broken,” the petition filed through advocate
Talha Abdul Rehman said. “This is not a lone case, but one of several cases where
similar hate crimes, including public beatings and lynching, have taken place across
several states, but where victims have been discouraged , without even a preliminary
investigation, to frame the offence as a ‘hate crime, and the police have discouraged
them from filing FIRs,” the petition added.

The petitioner urged the Court for a fair and impartial investigation into his complaint
and demanded that the Delhi Police provide him with security as on many instances in
the past, the Uttar Pradesh police had harassed him for pursuing the complaint. After
the UP police refused to register his complaint, the petitioner approached the national
human rights commission (NHRC), following which he was asked by the police to
submit his complaint. He gave a written complaint to the Noida police on July 31. They
noted his complaint but suggested he was “politicizing” a non-issue, the petition said.

The petition cited a 2018 judgment of the SC in the Tehseen Poonawala case where the
top court laid down guidelines for dealing with instances of mob lynching and hate
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crimes. The petitioner demanded that the UP Police should submit an action taken
report on his complaint in compliance with the 2018 decision which placed a “duty of
care” on police. Further, he asked for damages and punitive action against the police
personnel who refused to act in accordance with the 2018 judgment.

“The petitioner was attacked because of his beard, and ostensible Muslim identity. The
incident of that day has left the petitioner and his family completely traumatized,
because it attacked their very identity as equal citizens of this country,” the petition said.
The attack, according to him, besides harming the fundamental right to equality (Article
14) and liberty (Article 21), also violated the constitutional guarantee of freedom of
religion under Article 25, it added.
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Data: Inequality Breeds Poverty, High Growth Rates Cannot
https://www.newsclick.in/Data-Inequality-Breeds-Poverty-High-Growth-Rates-Cannot-
Fix-1t

The prolonged lockdowns and extended economic shutdowns during the Covid-19
pandemic hurt every section of India’s population, but the poor shouldered its heaviest
burden. The reason is not just that productive activities ceased for months, but they
exacerbated a pre-existing trend of the last three decades: burgeoning inequality.

The latest Multidimensional Poverty Report of the UNDP has found that India accounts
for 227 million of the world’s 1.39 billion poor. The report finds that five out of six
multidimensionally poor belong to the Scheduled Castes, Scheduled Tribes and Other
Backward Castes (SC, ST and OBC). Therefore, India is home to the highest number of
poor who battle hunger and malnutrition, stand deprived of education, and confront
discrimination along caste lines. Earlier, a March 2021 report of the Pew Research
Center revealed that as the impact of the pandemic intensified, an additional 75 million
Indians were pushed into poverty, and the middle class shrank by 32 million.

Although the mainstream discussion in India is now about GDP growth rates, the critical
question is whether it will help the poor recover economically. Due to inequality—India
contributed 60% of the rise in poverty during the pandemic, yet has the third-largest
number of billionaires—the GDP growth rate has a weak connection to reduction in
incidence of poverty.

Inequality in the Indian economy is at a record high. The share of the top 1% in national
wealth is now close to half the total estimated wealth in the country. Meanwhile, the
bottom 20% subsist on around 3% of the national wealth. Even when we consider 50%
of the lowest-income population, it only has a 15% share in the national income, while
the share of income of the top 1% is over 20%. Besides, the top 1% almost tripled their
share in the national wealth and nearly doubled their share in national income in the last
thirty years. India is now close to joining the world’s most unequal economies.

In recent decades, land redistribution in rural areas has come to a near standstill. Land
ceiling laws are increasingly ignored or eroded. Instead, governments focus on securing
land for industry and urbanization. Small farmers are under increasing stress, especially
from debt. During the decade beginning 2001, a hundred farmers became landless
every hour.

In the guise of codifying labour laws, substantial gains achieved earlier have been
eroded. Social security for unorganized sector workers has withessed more promises
than gains. Pension schemes for the elderly and widows are stagnant, or their budget
allocations were cut, except for short-term relief during the pandemic. The dilution of
already limited benefits does not augur well. Most workers in the organized sector are
less secure as contractual work is the norm.

Taxation policies have also aggravated inequality, as the share of indirect taxes has
increased while the corporate tax rates have decreased in recent years. The fast-rising
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share of the top 1% in wealth and income signals the government’s reluctance to garner
resources for economic or social uplift.

An Oxfam report on ‘The Inequality Virus” and its India supplement released in January
said it would take an unskilled worker 10,000 years to make what billionaire Mukesh
Ambani made in an hour during the pandemic. Every second, the billionaire makes what
a worker would take three years to earn. The report notes that wealth exponentially
grew for many leading billionaires since March 2020, when India announced the world’s
biggest lockdown. This report says 1,70,000 people lost their jobs every hour for several
days in April 2020.

The India Supplement shows that the 400 million informal workers at risk of falling into
poverty during the pandemic could have stayed above the poverty line for at least five
months with a fraction of what the wealthiest billionaires made. Indian billionaires were
35% wealthier after the lockdown according to the Oxfam report, which means they are
90% richer since 2009 and corner a tidy US$ 422.9 billion. The wealth of the top 11
Indian billionaires during the pandemic could sustain the health ministry budget for ten
years.

The mass exodus triggered by the sudden lockdown and the inhuman conditions of
informal workers turned a health emergency into a humanitarian crisis in India. During
the lockdown, many informal-sector workers died of starvation, suicide, exhaustion,
accidents, police brutality, and denial of timely medical care. The National Human
Rights Commission recorded over 2,582 cases of human rights violations as early as
April 2020—just a month into the lockdown.

There will be longer-term adverse effects for India’s poor, and inequalities are bound to
grow as things stand. Education, the favoured road to upward mobility, was seriously
hurt during the pandemic, and inequality in access to primary education increased as
never before. The Observer Research Foundation said in a study that 250 million
children were hurt when schools were closed. The prolonged disruption of schooling
risks doubling the rate of school drop-outs. Most of the drop-outs belong to low-income
families. Only 4% of rural households owned a computer. And fewer than 15% of rural
households had an internet connection, the National Sample Survey Office found in its
study titled “Household Social Consumption: Education”, published in July this year.

The chances that girls would go to school fell, as multidimensional poverty studies
recently found. Educated women and girls are a significant factor for families to emerge
from poverty, but women have faced deeper exclusions in recent times. Around 17
million lost their job in April 2020, and the female unemployment rate rose 15% from the
already-high pre-lockdown of 18%.

Inequalities worsened in India over the last three decades of neoliberalism, and the
pandemic aggravated the situation. Merely hiking up the growth rate will not work now,
as specific and widespread efforts alone will help reduce inequality, which is at the core
of India’s growing poverty.
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Human rights defender claims threat to life, NHRC directs TN

DGP to order probe
https://newstodaynet.com/index.php/2021/11/26/human-rights-defender-claims-threat-
to-life-nhrc-directs-tn-dgp-to-order-probe/

The National Human Rights Commission (NHRC) has directed the Tamilnadu Director
General of Police to order a probe by a senior rank police officer into the complaint of a
human rights defender S K Saamy, who is facing death threats.

On a petition filed by Saamy, the NHRC said the complainant has alleged that his life is
in danger and he is being harassed and threatened by high-level officials like Judges of
High Court, IAS, Election Commission Officers and so on and named them in the
complaint.

Sending a copy of the complaint to the DGP through online mode, the NHRC directed
the DGp to probe the allegations by a senior rank police officer, and also to ensure
safety, security and integrity of the complainant and his family members.

The NHRC also directed the DGP to submit an action taken report in the matter within
seeks.

The NHRC said several times the complainant has approached the concerned police
officials and other senior rank authorities, but in vain and requested the intervention of
the Commission in the matter.



AMAR UJALA, Online, 27.11.2021

Page No. 0, Size:(0)cms X (0)cms.

ATTET: JUIT AT & T8 Teh ATHA § [HSTE ST il AT G GH T FlE T AT I
https://www.amarujala.com/delhi-ncr/noida/petition-filed-in-supreme-court-seeking-fair-
investigation-in-a-hate-crime-case
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https://www.jagran.com/haryana/hisar-kisan-andolan-one-year-hundreds-of-people-
unemployed-and-20-thousand-crores-loss-to-industrialists-jagran-special-
22241078.html
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https://www.livehindustan.com/uttar-pradesh/story-one-more-death-due-to-fever-in-
sonbhadra-s-makra-death-toll-rises-to-20-malaria-inspector-removed-5178964.html
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PLEA IN SC SEEKS
COMPENSATION
SCHEME FOR HATE
CRIME VICTIMS

Abraham Thomas
letters@hindustantimes.com

NEW DELHI: A petition has been
filed in the Supreme Court,
seeking a compensation scheme
for persons affected by hate
crimes , and demanded action
against police personnel who
refuse to register such cases.

The plea, filed Kazeem
Ahmed Sherwani, came up for
hearing on Friday before a
bench of Justices A M Khan-
wilkar and CT Ravikumar. The
62-year-old, in his petition,
alleged that on July 4, he was
waiting for an Aligarh-bound
bus at Noida's Sector 37 when
he was offered a ride by a group
of men.

The men, however, abused,
harassed and tortured him on
account of his Muslim identity,
he said. Sherwani said that it
was only after he approached
the National Human Rights
Commission that Noida sector
37 police asked him to submit
his complaint.

Kumar Ranvijay Singh, addi-
tional deputy commissioner of
police, Noida, said that the Sec-
tor 39 police had registered a
case in this regard.

The bench allowed a copy of
the plea to be served to the
counsel for state of Uttar Pra-
desh and directed the matter to
be heard along with petitions
raising similar issues of hate
speech, that are listed before CJI
N V Ramana, on December 3.




MILLENNIUM POST, Delhi, 27.11.2021

Page No. 1, Size:(10.12)cms X (16.13)cms.

TMC moves SC alleging

violation of court orders

‘Candidates were not allowed to vote; there was complete mavhem

]

OUR CORRESPONDENT

NEW DELHI: The Trinamool Con-
gress moved the Supreme Court on
Friday seeking a probe by a court-
monitored panel into the alleged
large-scale violence during the
municipal polls in Tripura.

A bench of Justices DY Chan-
drachud and AS Bopanna was told
by senior advocate Kapil Sibal, who
sought urgent listing of two applica-
tions filed by the party, that despite
the court’s order of Thursday for
providing unhindered access to the
media to the election process, noth-
ing was done. He said that there
was absolute mayhem. Even candi-
dates were not allowed to vote. There
were violent incidents. Even media
reports said that there was violation
of Supreme Court orders.

The bench said the court had
passed a specific and detailed order
on Thursday dealing with the issue.

Sibal said, [ know but two bat-
talions of CAPF were not provided.
Two constables were also not pro-
vided to the contesting candidates.
We have electronic media evidence
with us. Kindly list these applications
urgently. The bench said the court is
sitting in a different combination of
judges on Friday.

Let’s see what can be done, Jus-
tice Chandrachud said, adding that
judges are busy with official functions
on the occasion of Constitution Day.

Sibal said that despite tomorrow
being Saturday, the court can take
up the matter.

Justice Chandrachud said there
is an official function on Saturday
but he will talk to brother (Justice
Bopanna) during lunch time and
discuss what could be done.

Advocate on Record Rajat Sehgal
said that TMC has filed two appli-
cations seeking postponement of
counting of votes and results and
investigation by a court-monitored
panel into the violent incidents.

He said that in another appli-
cation, the party has sought
impleadment of the State Election
Commissioner in the matter.

The top court had on Thursday
directed the Union Ministry of Home
Aftairs to provide two additional
companies of the Central Armed
Police Forces (CAPF) to secure the
polling booths during the Tripura
municipal polls after the TMC and
CPI (M) alleged that their candi-
dates and supporters have not been
allegedly allowed to cast their votes
and that there is a serious breach of
law and order.
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Tripura civic poll: Oppn alleges political violence

Opposition parties demand ‘countermanding’ and ‘fresh elections’

OUR CORRESPONDENT

NEW DELHI: A day after Tri-
pura’s civic body elections held
on November 25, the opposi-
tion parties demanded 'coun-
termanding' of the polls across
major municipal corporations.

The erstwhile ruling party
of the state Communist Party
of India (Marxist) expressed
grief over the reported vio-
lent incidents during the
local body elections on Fri-
day and the Polit Bureau said
that it was "converted into
an outright farce by the rul-
ing BJP". The party demanded
countermanding to Agartala
municipal corporation, Dhar-
managar municipal council,

Khowai municipal council,
Belonia municipal council and
Melaghar municipal council. In
an official statement, the high-
est body of the Left party men-
tioned, "The Left Front has also
demanded re-polling in several
wards in other nagar panchay-
ats like Panisagar, Subroom,
Sonamura, Kumarghat, Ama-
rpur and other urban bodies."
The party also alleged that
before the polling day, in Agar-
tala and other towns, gangs of
BJP men began visiting houses
and threatening CPI(M) candi-
dates, polling agents and local
leaders warning them not to
go out on polling day. Threats
of physical violence and driv-
ing their families out of their

houses were issued. On polling
day, in Agartala, Dharmanagar,
Khowai, Belonia and Melaghar,
there was extensive booth cap-
turing by BJP goons and phys-
ical prevention of voters in
many places. In Agartala town,
polling agents of Left parties
were beaten up and driven out
of many booths. Most of the
booths were captured at the
start of the polling itself and
people were prevented from
voting. Earlier, in seven munic-
ipalities, opposition candidates
were prevented from filing
nominations. As a result, after
withdrawals, BJP candidates
were elected unopposed, the
Polit Bureau affirmed.

"All these brazen attacks on

the electoral system, democ-
racy and the right to vote
have taken place despite the
Supreme Court passing orders
to ensure adequate deploy-
ment of Central police forces
to secure the electoral process.
The BJP state government has
blatantly flouted all the direc-
tions issued by the Supreme
Court. The police and Cen-
tral police forces were made
to be mute spectators to the
rigging of the election,” the
official statement of CPI-M
mentioned.

The party also claimed that
since the apex court had inter-
vened to try and ensure a free
and fair poll, both the state gov-
ernment and the state police

should act now to safeguard
democracy and the citizens'
right to vote in Tripura.

On the other hand, Trin-
amool Congress spokesper-
son Saket Gokhale met NHRC
officials over violence against
TMC members in Tripura dur-
ing polls, in Delhi. He urged
the officials to constitute a
'facts-finding team' over Tri-
pura violence like it was done
for West Bengal. Earlier this
week, a delegation of 16 TMC
MPs met Union Home Minis-
ter Amit Shah and submitted a
memorandum.

Elections were held for 222
seats as the ruling Bharatiya
Janata Party (BJP) has already
won 112 seats uncontested.



